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FUT FT JFeQT  FT TG IAT A
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Tt FEE axER ¥ faw § O, ag
9T @ gAAtT &1 o FRAT SreAn

DR. JINENDRA KUMAR JAIN: 1
want to know from the hon, Minister
whether he is aware that Jike a memoran-
dum of settlement signed with the nurses,
other memorandams of seftlement have
also been signed with other categories of
hospital workers like doctors. May 1 know
whether the Minister is aware the Govern-
ment has not been implementing the terms
of those memorandum of settlement. Sir,
a result of that there is an imminent threat
of strike in Delhi hospitals which will re-
sult in a grave injustice to the citizens of
Delhi. May I know from the Minister whe-
ther the Government is now committed to
change their past practices and whatever
has been agreed in writing will be imple-
mented? What is the policy of they Gov-
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emnment to defuse the crisis of the strike?
By writing another memorandum of settlel
ment? Or when they write a memoran-
dum of seftlement, they mean to implement
what they are writing in that settlement?

sft el < ag g9 A9 FEN
wA ST, #T FHUX F@ I AR
a1 gar afsg

=t mifeg Migmag @@ ¢ AE,
At #r afvaT ¥ go gwEl ¥ oa-
fu7 ag wwv |, IfEw o segaTEt

¥ wy A qe ag IFX B/
a1 feedft g@d At F wEAA g,
A FIF AT GIFT T AT
AT g1 a1, UgA FI1E Iewwd fEam
f oswer fysierd @ § oA 7
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ferr £ f& afe 1 @9 gU
g ar a:rar I 9T E’Iﬁﬁ?ﬁ FT FIE
SeuT A g 3% R g
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DR. JINENDRA KUMAR JAIN: I
want an assurance from the Minister.

st gwafd : o A1EF, TaY IaaT
gt F, afew fee o welt ot Yzaw
gHR % fear g, #TEY

*164. (The questioner (Shri Shiv Pra-
tap Mishra) was absent. For answer. vide
col. . .infra).
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T OAIAT  IAY  TFA AT A
frdw  wsgdtar  Asar & dgar
aafd F g AT A7 v gy
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FEN IR Ffa=T  Frar s
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SHRI KAMAL MORARKA: Sir, since
the hon. Minister is verey dynamic person.
he will understand the implications of this,
After all, if the Government have given
certain facilities ang the small and meditum
entreprencurg put up units based on those
facilities, why should they be penalised if
tke State Level Committee delays in clear-
ing the applications? Of course, I agree
that out of 203 units, 78 did not even apply
for the concession, In the case of the small
entrepreneurs, if they had not applied in
time, you car charge them 10 per cent or
15 per cent penalty. But in the case of
the remaining 77 and 48 units they set up
the units in time and thely applied in time.
Merely because the State Level Commiitee
had not cleared their applications, why
should they be penalised? If the notifi-
cation was faulty, I would request the Mi-
nister fo issue a fresh notification, properly
worded. Obviously, that notification was
issued by the previous Government. $o
you can discontinue the' facility for the
future, T have nothing to say on that. But
whatever facility was given on the basis of
which these units have come up, that
should not be stopped and if the notifica-
tion is faulty, it is definitely inequitous.
If the notification says that money is also
disbursed—they have said if money is dis-
bursed before December, 1989—ws  all
know that it is not easy to get Government
refund and a small entrepreneur can never
get the money in time. Kindly look into
it. I would like an assurance from the
Minister that before 30th September 1988
whatever, units have been put up, no in-
justice will be done to them,K That is the
only point,
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MR. CHAIRMAN: Shri David Ledger.

SHRI DAVID LEDGER: Sir, wz un-
derstand that Central Investment Subsidy
Scheme| was introduced for the special cate-
gory States, that is the States which are
industrially backward, for example, the
he North-Fastern States. As a result of
sudden discontinnation of this scheme by
the previous Government in October, 1988,
the local entreprenenrs who had come for-
ward with projects had to arrangel finance
from various financial institutions and were
halfway through the projects and they are
now facing great hardships, The financial
institutiong are refusing finance in view of
the Government’s decision to discontinue
the subsidy. Whatever money the entre-
preneurs had, has been invested. Thely are
now in dire straits. Will the hon. Minister
kindly tell us as to whether the Govern-
ment will considelr reintroduction of the
Central Investment Subsidy Scheme for the
special category States, that is the Staftes
which are industrially the most backward
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so that the much required incentive can be
provided to the local entrepreneurs? Will
he kindly look into this?

SHRI AJIT SINGH: The Scheme was
not set up for the industrially backward
States, but it was set up for industrially
backward districts and the Government is
going to put this scheme again for small-
scale industries in rural and backward
areas, So, in the North-Eastern States
whatever the backward districts are, they
will get the' benefit of the new scheme for
small-scale industries.

MR. CHAIRMAN: Shri Swell.

SHRI G. G. SWELL. Sir, in the special
category States that is, those in the North-
East, it is not only the manufacturing in-
dustries, the small-scale industriels but thete
are other kinds of industries also which
have strictly not been manufacturing, say
piggery farms or noultry farms. These
are the various ways by which the economy
of the North-East can be promoted, Now
I understand that Government has discon-
tirued giving the subsidy to what they call
the non-manufacturing industries or the
sefrvice industries. In view of the special
economic conditions in the North-East and
the policy-statement of the Government
that all the States there will be considered
as special category States, will the Minister
consider reviving subsidy ev'n to those
non-manufacturing industries like piggery
farms, poultry farms and others?

SHRI AITT SINGH: The Government is
going to introduce this Central Investment
Subsidy Scheme for backward districts, for
small-scale industires, The exact scope of
what comes undey the small-scale industries
has not been determineld yet.

MR. CHATRMAN: Dr. Vijaya Mohan
Reddy.

DR, G. VITAYA MOHAN REDDY:
Sir, the development should be uniform,
especially the industrial development. If it
is not uniform, it will create problems,. .
(Ingerruptions)

MR. CHAIRMAN:; Put your question
quickly,
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DR. G, VUAYA MOHAN REDDY; In
my district, people were enjoying the privi-
lege of having this subsidy...{nterrup-
tions),. . 1 request that the backward dist-
ricts be covered by the Investment Subsidy
Scheme, Will the hon, Minister assure us
on this point?

SHRI AJIT SINGH; If the backward
districts come under the new scheme it will
definitely cover those disteicts.

MR. CHAIRMAN; Yes, Mr. Shah

SHRI VIREN J. SHAH,; Sir, the honour-
able Minister has talked about district-level
committees. 1 would like to know about
Silvasa. . (interruptions). .

MR. CHAIRMAN; Question Hour is
over. Now, Papers to be laid on the Table,

WRITTEN ANSWERS TO QUESTIONS
Infant motality rate

*164, SHRI SHIV PRATAP MISHRA:
Wili the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it is a fact that approxi-
mately 290 infants below one year of age
die every day and ome lakh every year in
West Bengal;

(by what are the estimated figures in
this behals for the whole country; and

(¢) what steps Government are taking
for effective implementation of immunis-
ation programmes to reduce the infant
mortality rate in the country?

THE MINISTER OF ENERGY WITH
ADDITIONAL. CHARGE OF THE
MINISTRY OF CIVIL AVIATION
(SHRI ARIF MOHAMMED KBAN): (a)
to (c) A statement is laid on the Table of
the Sabha.

Statement

On the basis of daty gathered through
Sample Registration Syetem of Registrar
General of India, the infant mortality rater
for West Benga] in 1988 is estimated to
be 70 per thousand live births while for
the country as whole it is 94 per thou-
sand live births, This implies that there
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are 1.15 lakh infant deaths annually (or
315 per day) in West Bengal while for
the country as g whole, the estimated
pumber of infant deaths is nearly 21.46
lakh every year (or about 5900 per day).

There are several causes of infant mor-
tality which include prematurity, low
birth weight, birth injuries "and Dbirth
asphyxia, respiratory infections and con-
genital malformations, dehydration due to
diarrhoea, malnutritio, and vaccine pre-
ventable diseases. Government have taken
several measures {0 ensure effective imple-
mentatioy, of immunization programme,
including antenata] patal and post-natal
care throngh a met-work of health sub-
centres, Primary Health Centres. com-
munity health centres and other health
institutions located in rural and urban
areas. It has been particularly ensured
there is adequate supply of vaccines and
cold chain equipment including needles
and syringes, sterlisation equipment and
refrigerators, Training of health staff regu-
lar field monitoring and surveillance and
involvement of voluntary non-Government
Organisation; has  received particular
attention,
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